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3MeA/ORDER

These are the appeals filed by the assessee against the order of
the Id CIT(A), National Faceless Appeal Centre (NFAC), Delhi, both dated
28.04.2023 passed in DIN & Order No.ITBA/NFAC/S/250/2023-
24/1052439583(1) & ITBA/NFAC/S/250/2023-24/1052433882(1) for the
assessment year 2013-2014 & 2014-2015, wherein the assessee’s claim
of exempt income has been denied.

2. None represented on behalf of the assessee. Shri Charan Dass, Sr.
DR appeared on behalf of the revenue at the time of hearing. Ld.Sr. DR
was asked to show the show cause notice issued as per the proviso to
Section 143(1) of the Act before issuance of the intimation u/s.143(1) of
the Act. The Sr. DR was unable to show the copy of the show cause
notice as required under the first proviso to Section 143(1) of the Act
before making any adjustments in the intimation u/s.143(1) of the Act. The

intimation u/s.143(1) of the Act also does not show of any shows cause
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notice being issued to the assessee. This being so, respectfully following
the decision of the coordinate bench of this Tribunal in the case of
Sikshya Bharat Trust, passed in ITA No0.240/CTK/2023, dated

21.09.2023, wherein it has been held as under :-

6. | have considered the rival submissions. A perusal of
provisions of section 143(1) of the Act shows that it is compulsory
for the revenue to issue show cause notice before making any
adjustment in the intimation u/s.143(1) of the Act. The letter
received from CPC, Bengaluru also clearly admits that no show
cause notice has been issued to the assessee. This being so, as
no show cause notice under the provisions of section 143(1) has
been issued before making adjustment, the intimation issued
u/s.143(1) stands quashed.

3. As there is no show cause notice has been issued to the assessee
before making adjustment in the intimation u/s.143(1) of the Act for both
the assessment years, therefore, the intimation issued u/s.143(1) of the
Act in both the appeals under consideration stand quashed.
4. In the result, both appeals of the assessee are allowed.

Order dictated and pronounced in the open court on 20/10/2023.

Sd/-
(ST ATY)
(GEORGE MATHAN)
1A% EET / JUDICIAL MEMBER

Fcah Cuttack; eaTler Dated 20/10/2023

Prakash Kumar Mishra, Sr.P.S.
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6. IS ®ISeT / Guard file.
Fcarad 9fa //True Copyl// ISATTAR/ BY ORDER,

(Assistant Registrar)
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